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KARNATAKA LEGISLATIVE ASSEMBLY 

FOURTEENTH LEGISLATIVE ASSEMBLY 

SIXTH SESSION 

(ADJOURNED MEETINGS) 
 

THE REGISTRATION (KARNATAKA AMENDMENT) BILL 2015 
(L.A. Bill No. 15 of 2015) 

 

  
 

A Bill to amend the Registration Act 1908 in its application to 

the State of Karnataka.; 
 

 Whereas it is expedient further to amend the Registration Act 

1908 (Central Act 16 of 1908) in its application to the state of 

Karnataka for the purposes hereinafter appearing; 

Be it enacted by the Karnataka State Legislature in the sixty-

sixth year of the Republic of India as follows:-  

 1. Short title, extent and commencement.- (1) This Act may 

be called the Registration (Karnataka Amendment) Act, 2015                                             

 (2) It extends to the whole of the State of Karnataka.                                             

 (3) It shall come into force on such date as the State Government 

may appoint, by notification in the Official Gazette. 
 

 2. Amendment of section 32.- In the Registration Act, 1908 

(Central Act 16 of 1908) (hereinafter referred to as the principal Act) in 

section 32, for the word and figures “and 89”, the words and figures 

“89 or when the document is presented by electronic means,” shall be 

substituted.  
 

 3. Amendment of section 34.- In section 34 of the principal 

Act,- 

(a) in sub-section (1), after the  proviso, the following shall 

be inserted, namely:- 
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  “Provided further that, when such document is presented 

by electronic means, the personal appearance before the 

registering officer shall not be required.”  

 

(b) in sub-section (3), after clause (c), the following shall be 

inserted, namely:-  
 

  “Provided further that, when such document is presented 

by electronic means, the enquiry shall be done in such manner 

as  may be prescribed”.  

 

 4. Amendment of section 35.-  In section 35 of the principal 

Act,- 

(a) in sub-section (1), in clause (a), after the words “appear 

personally” the words “or the document is executed through 

electronic means, as the case may be”, shall be  inserted. 

(b) in sub-section (2), the following proviso shall be inserted, 

namely:- 
 

 “Provided that, when such document is presented by 

electronic means, the procedure shall be such as may be 

prescribed and registering officer shall follow the procedure for 

the examination of person.” 
 

 5. Amendment of section 69.- In section 69 of the principal 

Act, in sub-section (1), after clause (l), the following clause shall be 

inserted, namely:- 

“(m) regulating the procedure for presentation of document, 

appearance for admission, endorsement, manner of fixing signature 

and seal, mode of payment of registration fees and other fees and 

such other process as may be prescribed when the document is 

presented by electronic means.” 
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 6. Amendment of section 89.- In section  89 of the principal 

Act,- 

  (i) for sub-section (2) and the entries relating thereto, the 

following shall be substituted, namely:- 

“(2) Every Court, granting Order or Decree or Certificate of Sale 

affecting immovable property under the Code of Civil procedure, 

1908 (Central Act 5 of 1908), shall send an attested copy either 

physically/manually or by electronic means of such Order or 

Decree or Certificate of Sale to the Registering officer within the 

local limits of whose jurisdiction the whole or any part of the 

immovable property comprised in such Order or Decree or Sale 

Certificate is situate and such officer shall file the copy in his Book 

No.1 or shall scan, store and preserve in the electronic or other 

device, as the case may be. 

 

 Provided that, where the immovable property is situate within 

the local limits of the jurisdiction of more than one Registry Office, 

the procedure laid down in sections 64 to 66 shall be followed.” 

 
 

 

 

 (ii)  after sub-section (4) and  the entries relating thereto, the 

following shall be inserted, namely:-  
 

 “(5) Banks or other Financial Institutions granting loans, 

wherein immovable property is mortgaged, by way of  Simple 

Mortgage Deeds under the Karnataka Agricultural Credit 

Operations and Miscellaneous Provisions Act, 1974 (Karnataka Act 

2 of 1975) and  Deposit of Title Deeds under section 58(f) of the 

Transfer of Property Act 1882 (Act No. IV of 1882), for the purpose 

of securing repayment of the loans, shall send attested copy of such 

deed or letter or note or memorandum  containing  the full 

description of the properties, the parties and other details 
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comprised therein, including the Discharge Deeds, either 

physically/manually or by electronic means to the Registering 

officer within whose jurisdiction the whole or any part of the  

property is situate and the Registering officer shall file such letter 

or note or memorandum in Book No. 1 or shall scan, store and 

preserve in the electronic or other device, as the case may be. 

 

 Provided that, where the immovable property is situate within 

the local limits of the jurisdiction of more than one Registry Office, 

the procedure laid down in sections 64 to 66 shall be followed.” 
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STATEMENT OF OBJECTS AND REASON 

 

 To give effect to the proposals made in the budget speech of  2015-16, 

it is considered necessary to amend the Registration Act, 1908, (Central Act 

16 of 1908) in its application to the State of Karnataka to provide for online 

registration of Agreement for sale, Lease Deed and Leave and License 

Agreements and for online filing of true copies of Court Orders, Decrees and 

Mortgages by way of Deposit of Title Deeds etc., sent by Banks and other 

Financial Institutions and to make certain consequential amendments. 
 

 

 Hence the Bill. 
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FINANCIAL MEMORANDUM 
 

 

 There is no extra expenditure involved in the proposed legislative 

measure. 

 

 
 

V. SRINIVASA PRASAD 
Minister for Revenue 

 

 

P. OMPRAKASHA 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
THE EXTRACT FROM THE REGISTRATION ACT, 1908 

 (CENTRAL ACT 16 OF 1908)  
 

XXX   XXX      XXX 
  

32. Persons to present documents for registration.-Except in the 
cases mentioned in 1*[sections 31, 88 and 89], every document to be 
registered under this Act, whether such registration be compulsory or 
optional, shall be presented at the proper registration-office,--  

(a) by some person executing or claiming under the same, or, in the 
case of a copy of a decree or order, claiming under the decree or order, or  

(b)  by the representative or assign of such person, or  
(c) by the agent of such person, representative or assign, duly 

authorized by power-of-attorney executed and authenticated in manner 
hereinafter mentioned. 

 
XXX   XXX        XXX 

 
34. Enquiry before registration by registering officer.-(1) Subject to 

the provisions contained in this Part and in sections 41,43, 45, 69, 75, 77, 
88 and 89, no document shall be registered under this Act, unless the 
persons executing such document, or their representatives, assigns or 
agents authorized as aforesaid, appear before the registering officer within 
the time allowed for presentation under sections 23, 24, 25 and 26:  

 
Provided that, if owing to urgent necessity or unavoidable accident all 

such persons do not so appear, the Registrar, in cases where the delay in 
appearing does not exceed four months, may direct that on payment of a 
fine not exceeding ten times the amount of the proper registration fee, in 
addition to the fine, if any, payable under section 25, the document may be 
registered.  

 
XXX   XXX      XXX 

 
(3) The registering officer shall thereupon— XXX  XXX       

 
 (c) in the case of any person appearing as a representative, assign or 

agent, satisfy himself of the right of such person so to appear.  
 
(4) Any application for a direction under the proviso to sub-section (1) 

may be lodged with a Sub-Registrar, who shall forthwith forward it to the 
Registrar to whom he is subordinate.  

 
XXX   XXX      XXX 

 
35. Procedure on admission and denial of execution respectively.-

(1) (a) If all the persons executing the document appear personally before the 
registering officer and are personally known to him, or if he be otherwise 
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satisfied that they are the persons they represent themselves to be, and if 
they all admit the execution of the document, or  

XXX   XXX      XXX 
 
(2) The registering officer may, in order to satisfy himself that the 

persons appearing before him are the persons they represent themselves to 
be, or for any other purpose contemplated by this Act, examine any one 
present in his office. 

 
XXX   XXX      XXX 

 
69. Power of Inspector-General to superintend registration offices 

and make rules.-(1) The Inspector-General shall exercise a general 
superintendence over all the registration-offices in the territories under the 
State Government, and shall have power from time to time to make rules 
consistent with this Act— 

 
XXX   XXX      XXX 

 
(l) regulating  the process of registration referred to in sub-section (1) 

of section 70-C by using electronic or other devices like microfilming unit, 
computers, scanners, floppies, hard disks, compact disks and printers 
including storage, retrieval and preservation and also the manner in which 
documents are indexed and certified copies, encumbrance certificates 
issued. 

XXX   XXX      XXX 
 

89. Copies of certain orders, certificates and instruments to be  
sent to registering officers and filed.- (1) XXX  XXX     XXX 

 
(2) Every Court granting a certificate of sale of immovable property 

under the Code of Civil Procedure, 1908 (5 of 1908), shall send a copy of such 
certificate to the registering officer within the local limits of whose jurisdiction 
the whole or any part of the immovable property comprised in such certificate 
is situate, and such officer shall file the copy in his Book No. 1.  

 
(3)       XXX   XXX      XXX 
 
(4) Every Revenue-officer granting a certificate of sale to the purchaser 

of immovable property sold by public auction shall send a copy of the 
certificate to the registering officer within the local limits of whose 
jurisdiction the whole or any part of the property comprised in the certificate 
is situate, and such officer shall file the copy in his Book No. 1.39 
Exemptions from Act. 
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